
                                    

 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 2230 of 2020 
GR Case No. 3627 of 2020 

U/S-380 of IPC 
 

ORDER 

22.01.2021 

Also seen the bail petition no-52/21 filed on behalf of accused 

Md. Sahabuddin Ali praying his bail.  

Heard both the sides and perused the entire case record 

meticulously.  

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named accused 

person on filing an ejahar by Sri Ravi Shankar Das alleging inter-

alia that due to Corona Pandemic, he along with his family 

members were out of home since last January. But they came to 

know through his neighbours that his house “Satyam Sivam 

Sundaram” situated at C. K. Das Road was robbed and looted by 

some unknown culprits.    

Accordingly, Tezpur PS Case No. 2230 of 2020 was registered 

u/s-380 of IPC and during investigation the I/O has 

apprehended accused persons, namely, Sri Chandan Mahato, 

Sahabuddin Ali, Rajesh Rai, Md. Pintu Ali and Ranjit Sukla and 

thereafter, they were allowed to go on police custody for a 

period of 03 days and consequent to that on 30.11.2020 all the 

accused persons produced before this court and since from then 

the accused persons are languishing in judicial custody.  

Case record further indicates that on 12.01.2021 this court on 

perusal of case diary find that the I/O during investigation recorded 

the statement of almost all the material witnesses and recovered 

the stolen articles and other accused persons, named, Pintu Ali and 

Sri Chandan Mahato already allowed on bail vide order dated 

12.01.2021. However, accused person, named Md. Sahabuddin Ali 
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has been languishing in judicial custody since the date of his 

arrest. Hence, at this stage this court not finds anything reasonable 

to peruse the case diary again to decide the bail application filed 

today as the court has already perused the case diary on 

12.01.2021. Case record further discloses that the said accused 

had already undergone in judicial custody more than a period of 54 

days. 

Considering the period of detention and present stage of the 

investigation, this court finds that the release of the accused from 

judicial custody shall not hamper the investigation of this case. 

Therefore, considering all the aspect, this court finds sufficient 

reason to allow the bail prayer of the accused person named Md. 

Sahabuddin Ali. Accordingly, accused Md. Sahabuddin Ali is allowed 

to go on bail of Rs. 25,000/- only with one surety of like amount 

i/d jail hajot as fixed earlier. In the event of the release of the 

accused, he shall comply with the following conditions:-   

i) The accused shall not hamper or temper the 

investigation of the I.O. 

ii) The accused shall not leave the local jurisdiction of the 

Court without prior permission of the O/C Tezpur PS.  

iii) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

 

 

       Sri N. J. Haque 
          Chief Judicial Magistrate 

                                              Sonitpur, Tezpur 

 


